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"Khalistan" protagoni t in Western 
urop change the "Khalistan" currency 

and make it a legal tender; 

(b) whether Government have taken up 
the matter with U. K, United States. 
Canada and We t Germany; and 

(c) if 0, the re ult thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHR B. . BHAGAT) : (a) to 
(c). The Govcrnment are aware that in UK 
and Canada orne individuals have been 
trying to circulate and elJ some pieces of 
printed paper purporting to be "Khali tan 
currency" However, this "Currency" is 
not recognizcd as legal tender in any coun-
try. The attention of Governments of 
UK. and Canada has been drawn to thi 
matter. Under the British Jaw printing of 
"currency" is not a criminal offence a 
long a the same is not an immitation of 
9.ny e:Kisting legal currency. 

Deployment of Army Units in the 
States and Union Territories 

*'54. SHRI E. AYYAPU REDDY: 
Will the Mini tCI 'of HOME AFFAIRS be 
pleased to state : 

(a) whether any regulations or no.rms 
have been formulated for the deployment of 
army Units in the States and the Union 
Territories for the purposes of law and 
order; and 

(b) whether there are any instances 
whether the Mini try of Home Affairs did 
not agree to the deployment of army units 
at the instance of State Government 'l 

THE MINISTER OF HOME 
AFFAIRS (SHRI S. B. CHAVAN): (a) 
Under the law, the enior-mo t Magistrate 
of the highest rank on the spot, can requisi. 
tion services of Armed forces in aid to 
civil power for the purpose of Jaw and 
order . Th~ procedure for obtaining this 
a sistance has been laid down. 

(b) No, Sir. Does no t arise. 

Outcom of j tb Round of ino- ndian 
Ta'l 

*55. SHRI AMAR ROYPRADHAN : 
SaR VILAS MUTTEMWAR: 

Will the Minister of 
A FAIR.S be plea ed 0 stat 

TERN L 

(a) whether it is a fact that th r wa 
discussion a t the sixth found Qf official 
level Sino·lndian talks about boundary 
question between India and China; and 

(b) if so, the outcom~ of the dis-
cussion ? 

THE MINISTER OF EXTERNAL 
AFF AIRS (SHRI B. R. BHAGAT): (a) 
Yes, Sir. 

(b) During the 6th round of Official 
Level Talks held in New Delhi from 4-11 
November 1985, the Indian and Chinese 
delegations held sub tantive di cus ion on 
the India-China boundary questions. 
Adopting a scctor-by-sector appro a h, both 
sides clarified their respective positions on 
the Eastern Sector of the boundary. It wa 
agreed that substantive discussion On the 
boundary would be continued in subsequent 
round with a view to reaching an e rly 
and comprehensive soluti n covering aU 
sectors of the bQundary. 

Indian Citizen in Pak Jails 

*56. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALI 

Will the Mini ter of EXTERNAL 
AFFAIRS be pJea ed to state: 

(a) whether it is a fact that large num-
ber of ndian origin citizen are till in Pak 
jails; 

(b) if s , what is the estimated number 
of such Indians who are in Pakistan jails; 
and 

(c) whether Government propo e to 
seek help of any foreign ag DCY to g t th m 
back into India and jf so the d tail 
thereof 'l 

TH , MINISTER OF E T R AL 
AFFAIRS (SHRI B. R. BHAGAT) (~) 
Yes, Sir. 

(b) Around 850. 

(c) This matter ha been t ken up at 
various level with the aki tan ovem-
mente Thi al 0 farmed par of di cus i n 
at th . 13 t e ion of the Ind ·Pa Joint 
Commi ion in ew D lhi thi Y are hi 
i ue i bcing di ~u d bi1ate.r Ily. 


